INVESTMENT OPPORTUNITY -
MACRO DAIRY VENTURES PRIVATE LIMITED

Macro Dairy Ventures Private Limited is engaged in manufacturing, processing and
trading of milk and milk products. The Corporate Debtor had been trading its products
under the brand name TruMilk. The Company offered Cow Milk, white paneer, curd, pure
cow ghee and butter among others.

Corporate Insolvency Resolution Process (CIRP) has been initiated in respect of the
Corporate Debtor (Macro Dairy Ventures Private Limited) under the Insolvency and
Bankruptcy Code 2016 (IBC) vide the order of the Hon’ble National Company Law
Tribunal, Chandigarh Bench dated 30t November, 2022.

Expression of Interest is hereby invited from the eligible Resolution Applicants under the
provisions of IBC along with the relevant Eligibility Criteria and Undertakings the formats
of which can be availed by writing to the email-id -cirp.macrodairy@gmail.com. The
Detailed Process is laid down in the Regulations 36A & 36B of IBBI (CIRP) Regulations,
2016 and the Timelines are available in the FORM-G given below. The last date for
submission of EOI is 13t February, 2023 and that for the Resolution Plans is 14t
April, 2023.

FORM G
INVITATION FOR EXPRESSION OF INTEREST

(Under Regulation 36A (1) of the Insolvency and Bankruptcy (Insolvency Resolution Process for Corporate

Persons) Regulations,2016

RELEVANT PARTICULARS

Name of the corporate debtor along with MACRO DAIRY VENTURES PRIVATE LIMITED

PAN/ CIN/ LLP No.
CIN No. U15209PB2000PTC033726

141205 IN

https://macrodairyventures.ibc2016.net/
URL of website

Address of the registered office Macro Dairy Ventures Private Limited C/o Sardar

Jagpal Singh Khangura, VPO Latala, Ludhiana, PB




Details of place where majority of fixed assets are
located

1. Land situated at Village Latala, Hadbast No.
378, Tehsil and District Ludhiana

2. Land situated at Village Majara, Hadbast No.
379, Tehsil and District Ludhiana.

5. Current production capacity of the plant is around
Installed capacity of main products/ services
pacity P / 1,50,000 Ltrs per day for all the dairy products being
manufactured. The dairy products include
Pasteurized Milk, Ghee, Curd & Chas (Lassi)
6. Products & Services: Tru Milk 2L and 1L bottles, Tru
uantity and value of main products/ services
Q . Y . . p / Milk 500ml Pouches, Tru Milk Dahi 400 And 200gsm,
sold in last financial year
Tru Milk Ghee 500ml and 1L, Milk Packet 6 Ltrs, Fresh
Cow Milk. Corporate Debtor has booked a sale of Rs
14255149/- in FY 2020-21. There is no sale during
the FY 2021-22.
7. Number of employees/ workmen Company is not in operations and as on CIRP date i.e.
30.11.2022 there are no employee and workmen.
8. May be obtained by sending an email to
Further details including last available financial . dairv@ i
statements (with schedules) of two years, lists of cirp-macrocaityfgmai.com
creditors, relevant dates for subsequent events of
the process are available at:
9. May be obtained by sending an email to
Eligibility for resolution applicants under section i dairv@ i
25(2)(h) of the Code is available at: cirp-macrocairygmail.com
10. 13-02-2023
Last date for receipt of expression of interest
11. 23-02-2023
Date of issue of provisional list of prospective
resolution applicants
12. 28-02-2023

Last date for submission of objections to
provisional list




13. cirp.macrodairy@gmail.com
Process email id to submit EOI

Date: 28.01.2023
Place: Chandigarh

Krishan Vrind Jain

Interim Resolution Professional

In the Matter of M/s Macro Dairy Ventures Private Limited

Regn .No. IBBI/IPA-001/1P-P00284/2017-2018/10528

Regd. Add.: 1139, sector 82A, IT CITY, Block B, Behind WTC, SAS Nagar, Punjab-160055
Email Id: jainkv@gmail.com, cirp.macrodairy@gmail.com

Registered Mobile No.,+91-9417009490, 73411 05244

Address for correspondence: S.C.0 No 818, N.A.C Manimajra, U.T, Chandigarh-160101
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ndia Credit Company Limited
eme Business Park, Floors 5 & 6, B Wing, Powai, Mumbai 400 076
[ICE (For Immovable Property)

urity Interest (Enforcement) Rules, 2002)
uthorized officer of Fullerton India Credit Company’
t Megh Towers, 3rd Floor, Old No. 307, New No. 165,
, Chennai, Tamil Nadu-600095 and corporate office
[ Park, Supreme City, Behind Lake Castle, Powai,
tion and Reconstruction of Financial Assets and
t, 2002 (54 of 2002), and in exercise of powers
1 with Rule 3 of the Security interest (Enforcement)
dated 21.05.2022 calling upon the borrower(s) 1)
GH, 3) AMANDEEP SINGH, under loan account
197621310723800 to repay the amount mentioned
(Rupees Fifty One Lakh Thirty Nine Thousand Six
days from the date of receipt of the said notice.

epay the amount, notice is hereby given to the
ral that undersigned has taken possession of the
ercise of powers conferred on him under sub section
Rule 8 of the Security Interest (Enforcement) Rules,
ar 2023.

blic in general are hereby cautioned not to deal with
e property will be subject to the Charge of Fullerton
imount of Rs. 51, 39,616/- (Rupees Fifty One Lakh
nd Sixteen Only) and interest thereon.

yrovisions of sub-section (8) of section 13 of the Act,
the secured assets.

Al that part and parcel of property consisting of
21/644,5791/644,5816/644, 5822/644, 5817/644,

ATTA NO 287/335, SITUATED IN GILL Il, LUDHIANA|

GH 44.6 FT, WEST :- JAGIR SINGH 44.6 FT, NORTH :-
BALVIR SINGH 25 FT

SD/-Authorised Officer.
Fullerton India Credit Company Limited
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Macro Dairy Ventures Private Limited is engaged in manufacturing, processing and
trading of milk and milk products. The Corporate Debtor had been trading its products
under the brand name TruMilk. The Company offered Cow Milk, white paneer, curd, pure
cow ghee and butter among others.

Corporate Insolvency Resolution Process (CIRP) has been initiated in respect of the
Corporate Debtor (Macro Dairy Ventures Private Limited) under the Insolvency and
Bankruptcy Code 2016 (IBC) vide the order of the Hon’ble National Company Law
Tribunal, Chandigarh Bench dated 30th November, 2022.

Expression of Interest is hereby invited from the eligible Resolution Applicants under the
provisions of IBC along with the relevant Eligibility Criteria and Undertakings the formats of
which can be availed by writing to the email-id —cirp.macrodairy@gmail.com. The
Detailed Process is iaid down in the Regulations 36A & 36B of IBBI (CIRP) Regulations,
2016 and the Timelines are available in the FORM-G given below. The last date for
submission of EOI is 13th February, 2023 and that for the Resolution Plans is 14th
April, 2023,

, S0 FORMAG il iy
. INVITATION FOR EXPRESSION OF INTEREST
(Under Regulation 36A (1) of the Insolvency and Bankrupicy (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016
RELEVANT PARTICULARS

1. |Name of the corporate debtor along [MACRO DAIRY VENTURES PRIVATE LIMITED
with PAN/CIN/LLP No. CIN No. U15209PB2000PTC033726

ekend Business Standard

: NV N DPPORTUN v
MACRO DAIR i PH

\

2. | Address of the registered office Macro Dairy Ventures Private Limited
Clo Sardar Jagpal Singh Khangura,
VPO Latala, Ludhiana, PB 141205 IN

3. | URL of website hitps://macrodairyventures.ibc2016.net/

1. Land situated at Village Latala, Hadbast
No. 378, Tehsil and District Ludhiana
2. Land situated at Village Majara, Hadbast
No. 379, Tehsil and District Ludhiana.

4. | Details of place where majority of fixed
assets are located

Current production capacity of the plant
is around 1,50,000 Ltrs per day for all
the dairy products being manufactured.
The dairy products include Pasteurized
Milk, Ghee, Curd & Chas (Lassi)

5, | Installed capacity of main products/
Services

Products & Services: Tru Milk 2 L and
1 L bottles, Tru Milk 500 ml Pouches,
Tru Milk Dahi 400 And 200 gsm, Tru
Milk Ghee 500 ml and 1L, Milk Packet
6 Ltrs, Fresh Cow Milk. Corporate
Debtor has booked a sale of

Rs. 14255149/- in FY 2020-21. There
is no sale during the FY 2021-22.

6. | Quantity and value of main products/
services sold in last financial year

7. | Number of employees/ workmen Company is not in operations and as
on CJRP date i.e. 30.11.2022 there

are no employee and workmen.

8, | Further details inciuding last available May be obtained by sending an email
financial statements (with schedules) of two |to cirp.macrodairy@gmail.com
years, lists of creditors, relevant dates for
b events of the process are available at.

9, [Eligibility for resolution applicants under  [May be obtained by sending an email
section 25(2)(h) of the Code is available at: |to cirp.macrodairy@gmail.com

1

Last date for receipt of expression of interest | 13-02-2023

1.

=

Date of issue of provisional list of
prospective resolution applicants 23-02-2023

1

nN

Last date for submission of objections
to provisional list 28-02-2023

13.| Process email id to submit EOI cirp.macrodairy@gmail.com

@

Krishan Vrind Jain

Interim Resolution Professional

In the Matter of M/s Macro Dairy Ventures Private Limited
Regn .No. IBBI/IPA-001/IP-P00284/2017-2018/10528
Regd. Add.:1139, Sector 82A, IT CITY, Block B,

Behind WTC, SAS Nagar, Punjab-160055

Email Id: jainkv@grnail.com, cirp.macrodairy@gmail.com
Registered Mobile No. +91-9417009490, 73411 05244

Date: 28.01.2023 Address for correspondence: S.C.0 No 818,

Place: Chandigarh N.A.C Manimajra, U.T, Chandigarh-160101

e

Z5 AMBITFinvest AMBIT FINVEST PRIVATE LIMITED

Prosguett ke poriner Corporate Off: Kanakia Wal Street, 5th floor, A 506-510, Andneri-Kurla Road, Andneri East, Mumbai-400093

POSSESSION NOTICE (For Immovable Property) (Under Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002)

- |Whereas the undersigned being the authorized officer of Ambit Finvest Private Limited Having its registered office at Ambit House, 449,
Senapati Bapat Marg, Lower Parel, Murmbai - 400 013, Corporate office at Kanakia Wail Street - 5th floor, A 508-510, Andheri-Kurta Road,
Andheri East, Mumbai-400093, under Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
(54 0f2002), and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002
issued Demand Notice dated mentioned hereunder calling upon the following borrowers to repay the amount mentioned in the notice being
also mentioned hereunder within 60 days from the date of receipt of the said notice. The following borrowers having failed to repay the
amount notice is hereby given to the following borrowers and the and the public in general that undersigned has taken possession-ef-the
~tina dnnnsthad harain holew in svarpien nf nawere eonfarred on him under subsection (4) of section 13 of the Act read with Rule 8 of | .
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